m- applicant was werking as

Railuway m:lai.m-tim has csme bafere Mu Tribunal

the tltninltim srder,

in thl menth ef Septepber, 1982 and was appeinted as |

Khallaei en 1.5.83 and since then he was werking rugﬂ].lrly ﬁﬂ

he was net allewed duty vide letter dated 20.11.88, 12,12,84

net |
and 31.12.84 and 15.3.85, even theugh he dig/ vielated any mvw _i_

} A cenditien. All his pequestgand represeptatiens brsught ne resvlt
i’ : and i.e. why he has challenged the erder dated 23,3.85 and 27.12,.8¢
I'i Y . :

Wl
¥ putting an -ndjfluruim"juas net given back te him, Accerding te

E | the raap-ndunta" the runard shews that in all he werked fer 74 days

between June and Octeber, 1983 and as such he has net attained

temperary status, The respandents have denied any Id-nﬁ{acard
-

was issued te the applicant as has been stated by the applicant.
'; v Accerding te the respendents the applicant has cemmitted a fraud
as per recerd maintained. He has applied fer issue ef Identy Card

threugh an applicatien witheut endersing any date and the Card

PN W N

vas issued te him under the signatures en Idang'yq:t:nﬂ Register,
Thus accerding ts the respejdent he get ferged nnd fake ﬂf:ﬁyﬂq:

card and trying te take benafit ef the same this was detected

Thus the facts as stated abeve indicates that althsugh he was a
Casual Labeur, but it yas detected that he was in posse ssien af

\ i
fake Mﬂd en the basis ef which he became a Casual Labeur
A

i.s. why he was net alleued te de the werk. It is net pecsssary

te decide the same which stherwise nlm:t‘:_) decidejin the absence
(2
of the recerd, As the main base fer allswing the applicant gat




his empleyment witheut any bac
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